IN THE CENTRAIL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAILPUR

T.A.N2.01/2001 Data of ordar: 15#)51%nﬂL__

l. Har Govind Saini, S/o Sn.Méngal Ram Saini, R/o Gram
Semli, Tensil Nagar, Distt.Bnaratpur.

2. Gokul Ram Koli, S/o Sn.Ganesni Lal Koli, R/o Gram
Gadi Sawai Ram, Teh.Rajgarh, Alwar.

...Applicants.
Vs.

1. Navodaya Vidyalaya Samiti tnrough its Director, A-
39, Kailash Colony, New Delni.

2. Dy.Diréctor, Navodaya Vidyalaya Samiti, A—lZ,
Shastri Nagar, Near Peetal Pactory, Jaipur.

3. Principal, Jawahar Navodaya Vidyalaya, Knairtal,

Alwar.

-+ .Respondents.

Mr.Rakesn Sharma : Counsel for applicants
Mr. Mr.V.S.Gurjar : : Counsel for respondents.
CORAM:

Hon'bla Mr.S.K.Agarwal, Judicial Member.
PER HON'BLEZ MR S.K.AGARWAL, JUDICIAL MEMBER.

A Civil Writ Petition No.6205/98 was fil2d by th=
applicants before the Hignh Court whicn was transferrad to
this Tribunal and regist2red as T.A No.l/2001. Th2 r=alief
sought by the applicants in this application ars to direct
tna raspondents to pay thaem the salary of Cook in regﬁlar
pay scals i.2. Class IV servants from the dat2 of their
initial appointment and to regularise their services on tne
post of Cook, i.e. Class IV post.

2. - The <ase of tn2 applicants is tnat aoplicant No.l
was 'initially 2ngaged as Cook w.2.f. 25.11.92 by a varbal

ordars and was b2ing paid Rs.500/- p=2r month. Similarly

R
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~applicant No.2 was initially engaged as Cook w.=2.f Seotembér
1995 by a verbal orders and was being paid Rs.600/- per
month. It is stated that botn Qf_them ﬁave been continously
working on the post and they are working'more than 8 hours
per day pbut in ordar to deprive tham the benefits 5f
regularisation and salary they have bean shown as part-time
employees. |

3. In the reply filed by the respondents,.itlis stated
that applicant No.l, HarlGoving Saini“appeared and
participated in tne.process of selection for the post of
Chowkidar and nas been appointead vlde‘order dated 2.3.2001
and he joined on tne post wW.2.£f. 7.3.2001. It is also stated
in tne feply tnat applicant No.l desirad for witndrawal of
the pressnt application. It is furtn=r stated tnat the
applicants were engaged as part-time workers for cleaning'of
utensils and otner extra work at ths time of iunch and
dinner. It is also statéd that tnese workers are gatting
free mess facilities alongwitn the studants thereforelthey
stay .in the mess as such they are wrongly claiming as full
time workers. It is also stated that part-time workers are
not paid from salary head but frdm the boardidg pudget
receivéd for the students. Therefore) ths applicants have no
case.

4, Heard the learned counsel for the parties and also
perused Ltne whole record.

5. Shri Har Govind Saini, applicant No.l has bean duly
salected on the poét of Chowkidar and ne joined_on'tne post,
therefore his orayér for regularisation has become
infructuous.

6. - Part-time workers are not 2ntitled to ragular pay



scale at par with regular employ2es. In the instant case, it
has been made very specific tnat the applicants were engaged
as pa;t—time workers for cleahing uﬁensils and other 2axtra
works in the ﬁess to help the Cook during lunch and dinner
time and have also been provided with free mess facilitises
therefore, they stay'aﬁ‘tneir own accord in tne mess. In the
;eply.thé respondents have ‘made categorically clear tnhat the
applicants were engaged only as part-time workers and tney
have not been treatad as full-time workers and tnis fact
could not have: been specifically'contradicted by the
applicants by filing any rejoinder. Lt is settled principle
of law that part-time workers are.not entitled to
regularisation and :they are.not entitléd'fo regular pay
scale at par with ragular ehployees. Tnerefore, in my
considered view; tne applicant nas no case for interference
by tnis Tribunal and this 0.A devoid of any merit is liable
o be dismissed. | :

T I, therefore, dismiss tnis 0.A having no merits.
However, it is observed that if applicant No.2 varticivates
in a process of selection with the respondents' departm2ant
for any Class IV posts, his pravious experisnca may be given
waightage.

3. No order as to costs.

N

(s.KEgarwal)

Mamber (J).



